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CEN'I'@ &MINISI'RATIVE 'JRJBUNAL‘J@ALPUR BENG-I‘ J@ALPUR
Origal Appl iciion No.zg of 192

Jabalpur, this the 3rd day of February, 2003,

Hon'ble Mr,Justice NeNeSingh- vice Chairman
Hon'ble MC o R.K Upadhyaja- Member (Admnv,)

- CPWI/SE Ry./Tilda, District Raipur (Mp)
R/0 Village and post Hathbandh
Distt.-Raipur (Mp)

By advocate- None)

-APPLICANT

Versug

le Union of India,representeg through
the Genergsi Mana ger, S.E.Ranway,
Garden Reach, Qlcutta-43,

Raipur (M.p,) T ~RESPOND ENTS

By Advocate- M, SeP+Sinha for
M, SeKeMukherj ee)
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APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNALS

ACT, 1985,

IN _THE CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR.

Case Noo____ 2 (] B of 1998,

Mangloo, S/Oo 'Kartik. ¢se0cseeee APPLICANT,

versus.,

Union of India and otherSesecess RESPONDENTS,

INDE X,
Se Description of documents relied An;exu:e. Page No.
No. upon. O
1. Application. - 1 to 7

2. Judgement of Hon'ble CAT/JBP in Annexure-a/l, & to )
OeAe. 106 of 1991, decided on

7=-12=95,
3. Notice for demand of justice,
dated 10-3=-96, Annexure-a/2, |< t%
4. Sr.DPO/BSP's Memorandum dt;
11-7=96, Annexure-a/3, \\| tb
Se Sr.XEN-I-Raipur's Memorandum
dated: 17-7-96, Annexure~-a/4, 2 g 17
6s Representation dt:11~12-96, Annexure-a/5, | A-58

7« AEN=-I-Raipur's letter dt326-8-97.Annexure-A/6. S ¥e

8s Notice for demand of justice, dt:
28=9-97, Annexure-3/7, \<3 to\'7

Signature of the Applicant.
For use in Tribunal's Office,
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